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,r the Applicant,

No request has also been made for any

ad journment, Mg, Bose, learned SSC appearing
for the Respondents. is presontyIn view ol

this ,since this 1s a year old mattef ©

2001 pleadings have been completed

whezre

long ago,it is not nossible to walit any

more, In the said premises,this Original

)
application is f‘ismiﬁﬁe'ﬂ(@w@-Gfa'itcm costs,

cend coples of this order to the

applicant in the given address,
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